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CENTRAL ADMINISTRATIVE TRIFJLGL'HATI BEI\CH,aJWAHATI 
/ 

oRIGINAL APPLICATION  

..., 

-vs- 

Urrion of India & RESPONDENr(S) 

For the Applicant(s) 	... 1r.B.K,Sharma 
Mr.S.C.Biswas 

• 	
. MrK.Bhattacharyya. 

For the Responden(s) Mr.A.K.Choudhury, Md1.C.G.SC. 

OFFICE NOTE 	 1DATE ORDER 	 - 

14995 	 Mr.B.K.Sharma for the applicant. 

• lVIr.A.K.ChoudhuryAddl.C.G.S.C. for, 
respondents on notice. 

to - 
. 	 LeaveLjoin 	in single applica- 

- 	

. tion granted. In view of pending O.k. 
• No.168 of 1995 application admitted. 

Respondents to file written statement 

•on or before 13.41-95. Pending further 

order ti-ie operation of the order con- 
• 

_-v# 
taini- 	letters dated 26-7-95 and 

31-7-95is hereby stayed. Liberty to 

respondents to file show cause and 

seek modification &s advbsed. Retun- 
nablc on 13-11-95. 

Adjourned to 13-11-95.: 
-. 	 - 

-, 
'"%_._kj' 	•• '- S.-,-, 	 - 	 -. -.. 

• /. /0  '7$-s se.- 
Vice-Chairman 

im 	 Mem' 



r 
6/is 

8-1-96 

	

- - 	Mr,BJ(.Sharrna for ti 

I"ir.A.K.'dd1.CoGeS,C. for 

- 	' 	djourned for orders o 19-2-96 . 

Liberty to. file counter. 
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3 
O.A.N0./g/95. - 

14 .11 .95 	Mr .K.Sharma for the appli- 

cant. 

Mr A.Ic,ChOUQhUrY,Add1..G.S.0 

for the respondents. 

At the request of learned Addi. 

• 	 C.G4S.0 time granted for written 

statement. 	 - 

Adjournea for orders to 

8.1.1996 

'Member 	 Vice-Chairman 
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1 	4 
19-2-96 	Mr.&.ShaITha for the app.iCaflt. 

Mr.AsK.C10U'Y2 Add1.C.G.S0 
for 

the respondents. Tobe listed for 

hearing on 25-4-96 

Member 	 ice_Chairman 
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F 
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• 	 O.A. No. 

• 	7.6.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for the 

respondents. 

Hearing adjourned to 25.6.96. 

Member (J) 	 Member (A) 

trd 

25.6.96 	Mr K.Bhattacharjee for the applicant Mr 

A.K.Choudhury, Addi .0 .G.SIC for the respondents. 

List for hearing on 5.7.96 before Single 

Bench. 

-- 	 - 	

Me 

• 	• 	pg 
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O.A.No. ,fJ93  

25.4.96 

7j 

nkm 

Mr A.K. Chou1hury, learned Add!. 

CIG.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 

O.A. ready for hearing. 

List for hearing on 7.6.96. 

Me 



O.A.No. 

5.7.96 	Mr lCBhattacharjee for the.applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respo 5j0  

XVgCMOM of both the counsel heard 

and concluded. Judgment reserved. 

Me&—  

10 



4 
O.A.NO.185/95 

17.7.96 	
Learned counsel Mr K.S. Bhattahariee 

for the applicants and learned Add!. C.G.S.C., 

Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

hearing 	of 	this O.A., 	learned counsel Mr 

BhattaCharjee appearing for the applicants in the. 

O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (Remote 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Military Engineerifl 

Service: 

Order dated 29.3.1994 in O.A.NO.48(G)/89 

- D.B. Sonar and others -vs- Union of India. 

Order dated 30.8.1994 in O.A.NO.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order dated 25.4.1996 passed by the Honble 

Supreme Court in SLP (CC No.1821)• (in Union 

of India and others -vs- D.B. Sonar and others) 

arising from order dated 17.11.1995 of Guwahati 

Bench in R.A.NO.3/95 in O.A.No.48(G)189 had been 

received. This order could not be discussed during 

the course of hearing. Hence in order to give 

opportunity to the both the sides the O.A. has 

been placed for being spoken to. 

After hearing the counsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of India and others 
D.B. Sonar and others. 

Copy of the order may be furnished 

to the counsel for the parties. 

iL 
nkm 	 Member 



/ 	
O.A. No. / 

OFFICE NOTES 	 DAlE 	 C(IJRT's ORDER  

12.7.96 Mr.A.X.Choudhury, learned Addl.C.G.S.C, present 

and informs that Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 
listing the matter in next week. 

List on 17.7.96 for hearing ('For being 
spoken to'). 

AL 
trd 





.OA.NÔ. 189 of 1f995.0 

Sri Mhendra Kurnar lDas & 21others 	. . •AppUcants. 
Versus 

• 	H 

Union of India &Ors. . 	. . . 	 . 	.Respondents 

:C!RAL MINIRTIVE 

Date of Order : This the 10th Day of September,1997. 

ShriQL.Sang1yine 	 Member. ,Administratjve  

OANo. 168 of 1995. 

Sr.i ThkendrajitBrahma & 23 others . . Applicants 
.. . ................. 

	 S 	 . 	 ....... . 	 . Ve rsus- .... .......... 	.. 	.. 	. . 	' S 	 S.. 

Unioz of, India & Ore. 	 . . . Respondents 

...:oA,Nô. 	183 of 2995. 	•. 	
5, 	

.5 . 	 .5 	 ... 5.. 5.. 

Sr G.ngadhar Kalita & 18 others 	. . . Applicants 

- Versus - 

Union of India & Ors. 	 . . .Respondents 

O.A.No. 184 of 1995 	 p 
Sri. Bikuntha Das & 14 others 	 . . . Applicants 

... Versus 

Unión.ofindla & Ors. 	. 	.. . . . .Respondents 

• 	 . 	 . 	
. 

 

0'A4NO.185 of 1995. 	. . . 	. . 

P.R.Rajak & 11 others. '• 

-Versus 	.• 

Union 
5f 

 India .& Ors. 	.. 

O..ANo. 
z 
 186 of 5195. 

Sri . K.:choudhiry . &. .2.6'pt.ers.. 

'VersUs '- 	.5 

	

.UI-J.OF of India . & Ors. 	 . 

O.A.No. 187 of 1995. •' 

Sri Tapestar Singh &16 •:ff5• 

- Versus - 

Union of India & Ors. 

.. CJ.NO. 188 of 1995. 

Prern <tiniar Baishya & .23 others 	•••• .Applicants 
.. Versus - 

Ulz 4i oli of India & Ors. 	 . • . Respondents 

'• • .Applicants 

Respondents 

. . . pplicants... 

• . . Respondents. 

• •Jpp1icants 

: 	RespOndents. 
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4. controi1eiof Defence Accounts, 	- - 
Oauhati % 	 . 	

Respondentfi 

O.A.NO. 191 of 1995. 

Sri Rajat IniDey &24 others 	 . M 0 pp1icant8
1. 

.Versui.n - ) 

	

4 	1 • Union 1of 'ndia 

2. The Chief ngineer. 
Eastern Convnand 
H.Q. Calcutta. 

3.;Garri j 	 ; I 	 . -- 

	

eS9gineertorks Section.1.
:.... 	 . 	:. 	 . 	

.:... 	
.. ....... ............. 

4r: 	- 	 - 

4. Controller oi Defence Accounts, 	 ,, 

Gauhati 	 - 	 •I 
Reapondentao 

O.A.NO.l92 of 1995. 

Sri Jugal Da& 24 othera 	 • . 	¼pplicants 
. 	 . 	 .. 	. 	 . 	 : 	 . 	..; 	 ..S :  . . 	 • 	. 	 . 	 .. 	. 1

. 	 .. 	.. 	 ...
%A.

..Verusm. 

Union ofIndia 

The ChieEngieer, 
Eastern Command M.Q.1 .

Calcutta. 
r 	

• Garrieonnineer, - 

	11 85 9 ...&igin. 	r. Works section 	 . . ... 

do 99 A.P.O. 

4. Controller of Defence Mccunts, 
. . 	. 	 Gaubati: 	.. . 	 .. 	 .. . 	. . 	•Respóndents .. .... 

1 
O.A.NO. 193 of 1995.

1. -"-- 	I 

Sri Manda Ct Sarma & 22 others 	. • . pplicants 

	

' ... 	 . . .. 	 . 	...Versu; 	: 	. 	 . 	
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1. . 
1 • Union ofZndia 
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arrisongineer.j 	- 	 4  

859 	i'?iér:: Works ..ction, 
C/O99TA.P.O4 	' 	 - 
Contrcllerof tefence counts 

Respondents .1 

O.ANo195.of1995. 	 •J•• 
William Sitth & 21 others 	 ... Applicants. 

Versus - 
\1Uiion wbf India 

2 .heChiefEtigineer. 	 -. 
Eatern Corrand M.Q. 
Calcutta.1 

; 3. Garrison Engineer. 	 .•• 

•S 9  
Eh4i 	Works 4 Séc.tion 	 •• 

C/O99A.P.O 

4. Controller of Defence counts, , 
Gauhat.t 	 . 	 Respondents 

tL 
AN96ó1995. 	 •• " • '- 

• 	 .. 	
• •- 	 - S - •'- 	

.5,  Sr Sorneswar huyan & 24 others 	2 	 Applicants 

	

- 	 - Vernue- 	 - 
 

UniOn of ,  India 	 4 

The hif:'Ehgineer. . . 
Easterrz Command H.Q. 

S 	
. 	cá1átá. . 	. 	 . 

GarriSon Engineer, 
.---859gi-eer 	rks.5  Section c/O -99,.'P.00 

Controller of -Defénce'Accounts. 
Gáuhati . 

•.OANO. 197 of 1995. 	 .,. . 

S 	 • 

- Sri C--.K.Janardhar• & 24 others 	. 	. Applicant 
• 	 S 	-verus- 

• lVnion.of.-1n4 	& Others 	 .. ... Respondent1s 

The' qhief.Engineer. 
Eaàtèrn -Command H.Q.,Calcutta. 	

5 

Garrisontngineer. 
859 &girieer Works SectIon C/C) 99kP.O. 

Controller of Defence Accounts 
GauhaU. 	 R 

Mvocates for all th pp1icanta : 

/ 	Advocate for all the respondents : 

A 

- J 	 ,• !2 	- 	_5555• 	 - 
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espbndents 
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1.4 .93to .31 .1 .95 sim. 

bemade from 14 
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	\ 	 ;4; 
Further arnendinrt chad been made to Ithe 1 

31.1.1995 aboevide Minist of Defence 
/ 	- 	I 

3722/AC/PS3 (a)/7800D(Pay/Servicea) dat 
- 	r 	- 	- 	 - 

insofar as it. relates to empioyepost.e 
• 	 Defined F11d -Ax as -. dêiyidefired. :Mô 

	

- 	' 	- 

in(th%new1ydefinedJ 
área8,wiII• cotinueYto

16 
tothejcial C&npensá 
Locality)v 4X1710wanceand 
asdia ie êibtodefenCe 
as hitertofore. under - 

- '- 	 'ti.or 8 iaObyt 
from time to time. Howev 
of Defence Civilians emp 

- 1 
	 -- 

- 	-•••.-------- 	_•_,io_ 
dàted& ½ 
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s:serving, 

in 
FildjA 
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rRemote 
rj 

ie r :aUoWance 
vi 
tsting 
iMinistry -, 

in respect 
rees in the; 
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J 	 dfrertly 
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- 1  Fie ld;Service Concessions 	-=  :_ I: I 
 

30 	Heard Mr K.Bhattacharjee. learned coumnse11  for the 

applicants in each Original application and Mr -A.K. 	4 I 4 

1 	
1 	- 	•, 	I- 	

I 	 •' 	
I 	

,j 	j 	- 	 Z 
Choudhury.learned Addl.C.G.S.0 for the respondents. The 

I 	- 	 '•
1  

I applicants are Defence civilian employees posted in 	, 
I 	 I 

I 	 $ various pla 	 c ces in Arunachal Pradesh 1and acording tothre t 
1• 	 - 	-• 	-s: 	•- :-•• 	I:: -- 	- 	- 	•: 	-•.- -- 	- : .- 	•. ••. 	•- 	. 	• --••i 	-.::•. 	. 	:::. 	.• 	:- F 
I 	 - 	respondents . • the applicants were enjoyingFild Service 	:. 

! 	 - Concessions facilities (F$ for short). namely. 're 
I 	 i 	 I 

Ration. Free Single aOcomrnodation etc. provide by he 	- 
I 

	

- 	 I 	• 	• 	• 	• 	. 	• 	• 	- 	. 	• 	. 	- 	- 	-• 	• 	• -.- -: 	•t •• 	•'-1 	• 	' ' •-•• 	•-•-. 	• 	4 
1 	 respohdents. Therethre, in terms of the afoèsaid le'tter 	I 
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i 	- 
' 	 dated 17.4.1995 they are not entitled to thepa'meat'of 	t 

r--- 	 I 

	

- - --:• 	•• 	 -Cb 	h e••'  ;th - a:emote 1 	
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ü1iy) 

short, in c1ditionIto  FSC. Aicorditly 
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• 	paid 	 1 4 .1993:ô- 31.1 .1 
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COfldh. • 
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!!L,. 	 cha 
assifi)o'Pield ana Modified F1IAL 
well, 	 timate 'specific 

lassifyihouOffice location in d1ie$ 'II 
fleld r .fE' 	ated in 'mocU.'f1e fi± 

L . facility of'ptay be stopped 9r1 wit afri 
5recovery if anjr frorn 1-2-95w on 'accuñt o'cdst 
of Free Ration/Single accornniodationmay be 
effected 	6iiowing sCA(RL). - 

In future advice of your AAO CE orfflC 

:Tnatter ay ThyTiable be acceptedtb'av&idfly 
- - 	 co licatiónw1ifch has arisen 

SS 	
. 

The Accounts 	r, Office 	hil1ong followed it up as below: 

"The recoveris y please be effectea from 
t1e conce'ned4nQireCted involved in the 
fdwiIdinthto dbplyil )dii: 

T- -- ---------- --5o 
the CDA:Guwahati. 	. 	 : i• 

• 	 S 	

' 	1) 01/Cah/3O dt.29-5-95. 
o1/h/3i dt. 29595'. 	S 

o2/cash/73 dt. 27-5-950 
O3/Cab/51 dt 3.7-5-95  

'5) .O.5/Cah/.19 cit. 26-5-95 	
. 

6) Ol/CaTi/71 dt.30695 
The sypaybi1l bearing voucher NooOl/Cash/ 

69 at . 29-695Ofl account ot tayment of, ScJRL) 
is. r.eturned:ünpà$Sed for the reason stated 

• 5 , 	 .... 	 '. . 	 S 	 abOVe." 	•' 	.,; 	 . 	S 

OperatIon f' the... 	 have been stayed by 

the 5Tribüli&1.àt. ãdrii'ion 'of the prese!)t...prigil ápli 

ca.tions. 	
.• 	 . 	

•. .. .: .. 	 S , 	

S 

5. 	Tkie decision of the Tribunal in S.c.Omar(Stipra') 

was based on the its deision in D.B.Sonatlafld others. 

4L1P No.3.7254 of 1995 f1.e by the respondentS. was 4isui 

s.sed.by  the Hon'ble Suprne Court on 24-7-1995'With 

• liberty to file Review Application. Review ApplicatiOfl. 

1qo.18 of 1995 filed by the respondents was dismissed 

by 'the ?ribunal on 20-11-1995. D.B,Sonair and others)  

R1 3/95(O.A.48/E9)afl 0  RA 4/95(OA 49/69), and some of the 

other cases referre-6 to by . • y • BattacLarjee were 

S 	uhject rnait'r In Union of InQIa and others vs. 

B.Prasad, B.S.O and others(SUpra). The aforesaid 

letter dated 17.441995 was under consideration 

by the Hon'ble Supreme Court In that case. The 

Honble Supreme Court had held in the Order.datd 

/ 

S 	 • 	' 	
. 	 cOfltQ/, 	" 	S 
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are entitled to both heSPeca1 Dfty A11owane and 

the Pield Area Special Copeêory (Remote Locality) 
 

'1 L 	 Allowance and thereafter to only one Special allowance 

In terms o the aforesaid orderdated 17.4o199.Further. 

as regards payment of Special Ixity Allowance to Defence 
. clvi lian employees posted in Field Areas and in Modified 

Field Areas tthe overnmene was directed by the Hon'ble 

&p-e Court.tomodjfy.the.orerdatd 17.4.1995 and 

issue the necessary corrigenthm.i€ bisalio directed 

that Union of India is not entitled to recover any 

payments made of the period prior to 17.4.1995. In the 

impugned order N6.Pay/O1 dated 26.7.1995 the CDA had 	iJ 

H 	... . . . 	referrèdto..the,, letter dated1.3.1.1995 iSsued by the 
., 	........ 	.,.. 	 . 	. 

Ministry of Defe
.  

	

nce classifying certain areas of Aruna- 	: 

cha]. Pradesh as Field Areas and Modified Field Areas 
*4 and sought clarification as mentioned therein. Mr .  K. 

Choudhury, learned Addl.C.G.S.0 submitted that c1assi.0 

fications of areas were made under letter dated 13.1.1994 

and not dated 13 .1.1995 • Mr }Z.Bhattacharjee submitted 

that the applicants were posted in Modified Field Areas. 

Apazt from this clarjfjcatj., the CDA also sought 	...., . 

clarification regarding the aforesaid order dated 

17.4.I95. The ipuea áCtinsfte CDAa the 

counts Officer were taken by them pending Clarification 
of the order dated 31.1.95 and dated l7..41995 by the 

authorities under the respondents No41 to 3. From the 

impugned order No.PM/1/306_CT dated 31,7.95 issued by 

Area Accounts Office, Shillorlgtherecovery ozdeed 

to be made relates to the payment of Special Compen... 

satory (AL) Allowance made from 4/93 to.1/95 through 	. 

contd.9 ;... 

41c* 	 j* 
•. 	. 



the vouchers mentioned therein. In some of the origina' 

applications under considerat.,[on however, the CDA 

Gai.hatj was not mde a respondent while in all the 
Original Applicajo5 the ACCcunt. Officer, Area ACOUflt 
Office s  Sh.i hong was not made a respondent • In the facts 1 	and circumstances stated above the respondentS 1 to 3 

are directed to Communicate to the CDA, Gauhati the 

clarifications sought for by him in the impugned order 

dated 26.7 .95 as mentioned above as Soon as it may be 
possible. On receipt of the Communication from the 

respondents the CDA, Gauhati shall take appropriate action 

immediately. tiii such action is taken by him, the 

operation of. the impugned orders in each Original 

Application shall remain suspended. 

With the above directions, the origiüal applica.. 

tions under consideration are dispoèed of. No order as 

to Costa. 	 - 

Sd/-. MEMBER (A) 

Fj 
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inal 	No.i-) 95. 

IL'I TflE MATER OF : 

Sri P.ReBajak and others, 

. a a . . a 

Union of India and others. 

a's.. . •. . . . .Rondents. 

I t. is respectftilJ-y submitted for the 

applicants 

 That the applicants have submitted a joint 

petition seeking relief of payment  of allowance and 

service benefits as admissible to civiJki central 

Goveinment employees in texns of office memoranda 

dated 1+-12 83. and 1-12-88 of the ministry of Elnence 

(Deptt. of Expenditure) of Govt. &x India. 

' 	 That from factS o. £ the case,it would be 

clear that all the application have a common cauSe 

and interest in 4 it and as such the joint application 

deserves to be entertained as provided by Rile + (5) 

of the piocedure Riles. 

In these premises it is praed that the 

Hont ble Tribunal may be graciou sly pleased to p eimi t 

filling of single application by all the applicants 

jointly for ends of Justice 



(• 	

!P• 

V R, 	I IIE I  C-1-  161. T 

	

con of 	• . . 	
444t,Qi ... '-K. . 	 under th e 

Garrison Engineer, 859 Erineers Works 5Ection C/Q 

99 A.P.G., do hereby verify that the contnt as 

para 	 as the application are 

true to my knowledge and belief. 

':pA2 	3CL 

Date :-79,9r 	 IGNiTuRE 

LI 

'S 



PPE!D31 A: 

OH4S: 

1iOEiI: 

PLICATION UNDER SECTION. 19 OF TEE JNflISTRATIVT 

TRIBUNAL ACT :1985 : 

Title of the Gas e : Sri P It. Ra j ak and o the rs. 

vs- 

Union of India and others. 

.....Res1Jnd?_n_ 

INDEX 

31. No. Description of documents relied upon 	Page NO. 

Applicatjoi 

kinexure A Copy of Letter dt. 26. 12.9.5 	1 U-i 

Annexure B ; Letter dt. 31.7.95 

i-. -inexUre C : Copy o' memo dt 1412 83, 	 11 

5 Ane±ure P : Copy of Memo dt. 1.. 12.88 	 1-1 

Note : Other documents referéd to on the application 

are seized.andpoSSeased by and hapen to be 

In the centl,custody and power of respondents 

being carrespondence exchanged in official 

ch ann al and may be re qui. red to ±kz be p iodus ed 

by respondents. 

tD 
SIGNATURE OF iPPL ICiN T 

OR USE 1N TRIBUNAL'S 	- 

OFFICE : 

DàTE OF FIIJItG 
SIGNATUH 

POR_RGLTRAR: 
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IET -TH& CJNT1AL 	 TRBUllAJ : GJttJHATI 13Z1NCH: 

(1)hri P.R. flajak son of Sri 	Sukban Earn Bajak. 

(2) Sri A.K. Sahu son of Sri RiigU1 	Sabu. 

3) Sri Govind Chettri son of La1e Dill Babadur 

Chhatri, 

t+)dri Dakh )3abadursón of ari Mutharn Singh 

• Guning. 

() Sri Langa Sarai son df Late LathariSaral. 

bri Bbalu Das son of Late BatlaDas. 

bri K. Bort son of Late Duti Earn Boxo. 

8) 3ri R.N. Mahato son a •f Sri Earn. Ch.Mahato0 

b rj. S , Bab adu r son a f Sri. Mandho Sb T am ang. 

Sri J.Das soni of Late RakhJ Das. 

(ii) Sri R. 	Arjun son of Sri L Subba, 

(12) Sri D R. Tati son of Late Sattu Tati. 

• .........,all employed in V/B I, uner 

the 

4 



under the Garrison Enginer, 
859 .&iginer thrks Section (/O. 

99 A.]? .0. 	.6 . .. . Jieai1t 

-Vs- 

Union of India 

represented by the Secretary to 

the Government of India, Ninitry 

of Defence(Engineer -in Chieft 
Branch ,Anriy Head Quatcrs),New DeThi. 

The Chief Engineer, 
Eastexu Command H.Q. 
Calcutta. 

Garrison igineer, 

859 &gineer works Section 
C/O 99  A.P.O. 

+. Contioller of, Defence, 

Accounts, Gauhati. 

S . , . .. P.espondents. 

DETA114S OF11PPLICARION 

. Particulars of ordr against which the appli.catio 

is made- 

Letter io.PH/1306- CIdt. 31.7.95 issued by Account 

officer directed to recovery special compensatory 

(CRL) allowance .fxom +/03 to 1/95. 
2, Jurisdiction of the Tribunal-: 

The applicants declare that the subject matter 

of the order against which they want redressal 

the order ......... 3/ 

P't 	 . 	

a_J('- 11 	Ot-1 
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ithin the jurisdiction of the Tribunal. 

3. Limitationi 

The applicants ftrther declare that the 

application is within the imitation period 

prescribed in Section 21 of the Jdniinistrative 

Tribunals Act,1985. 

Facts_of the Case_:-. 

That the app11 cants are civilian defence 

employees of Military Engineer service Deparbment 

employed under the responde nts and as such the 

applicanta are posted.to work at high altitudes 

of Arunachal P rad e sb , a ha i, remo te and c tly 

area where necesities and essential services 

of life are ver y scarce and are available only 

on paying abnon'naUy high prices. 

That the central Government oiered for 

payment of Special duty and special compensator y 

(Remot? locality )allowancës to its employees 

posted in the Notth- eastern Region of the country 

to attract posting to .b1s remote and costly 

locality. The fieled service concession were 

extended to the civilians by the Government of 

kidia, Miñ:istry of Defence vide Their letter 

dated 25- 1-6+ as amended I zom time to time. 

- 	The applicants are in receipt of Modified 

field service concession.s.are also Oeinr. 

paid to GREF staff posted to this area. 

d.ated,.......... +/ 

c 	. Voa(ç  

-. 	---'-- 	-- 	-- 
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3) That the need for attrecting and retani.ng 
the seivice of competent staff for service in the 
North Eastem Region comprising the seven states 

including Arunachal Pradesli was engaging of the 

Government and wit h a view the existing allowances 

and service benefites to employees posted in this 

Region. A. committee under the chrmansbip. of 

Secratary,1epartment of personal & Administrative 

Refoxiis was appointed and after considering carefti.Uy 

the recommendation of the committee, the preside nt 

of Th.diawas pleased to decide in favour of allowances 

and benefits, being cOntinued as modified by Goveinment 

Of India office Nemmorandum No.2001+j2/83-E.IV of 

Ministry of Flnence (Department of Eqendi.ture) 

• issued on 1+-12 -83 subsequent there after another 
• 	

Office Mmoraridurn beig No. 20014/16/86/E. I\r/E.II(B) 

dated 1-12-88 was issued making some imp xovements 

inallowaxces and facilities to employees posted in 

this Regon 	 . - 
• 	

. 	) 	That such aflowances and facilities were 

admitted by the audit autborityes int the past. 

Reference in this connection may be made to letter 

No. 1 36O// 2623/EIC (3) dated 20- 2-87 of the C.W.E. 

• . 	Tezpur where by M. inistr y of Finance ,Department 

of expenditure office Memorandum No. 20014/4/86--IV 

dated 23-986 making special mention of the employees 
p0 sted in Axun achal P radesh and to . letter No. PAY/ 21+ 

mr/pc dated 20-2-87 of the C.D.A,Gauhati 

Lf/That such.......  

PJ$ poJç 
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That, however, in so 'far as special. 

compensating allowances is cocemed the C.D.A. 

Gauhati as per letter M/D dt.31.1.95 and 17--95 a 

allowed the app11 c a ts. to wi thd row the benefi. ts with 

effect from 1..'~.95 instend of 1.12,93 The applicts 

begs to state thatthey have withdrow the said benefi4 

ts as per the oier of the authority, from 1.4.93 

under protest. 	 - 

Be it stated here that with regared to 

special duty allowance as per memon dt.1-12-83 

and 1.12.86, the application has filed a petition 
,2 

NO, O.A.NO,.and after herrang the matter 	your 

loiship was pleased todlinised the petition on 

on 3-7-95, 

. 	 That on the long part of July the 

petitioner was info nried by the office that CDA Gauhat 

Vide its later No. P!Y/o1/I dated 26-7-95 has directeô 

the C.W.E. 

Tezpur & recovery the amount of S.C.A. which was 

paid to the app1icai.ts l4.... F. 1. 
, 9.3 to  1195  pending 

cleaification from Ministry of Defence. The arear 

price to 31.1.95 will, be paid after receipt of 

clarification from theM Ministry... 

(Copies of l&bter dt. 26-795 and 317.95 

are encloused here to and marked as). 

nexure- A and B. 

That the applicants begs to state that the 

authority has already gave to its local Adult 

department to recovery the said aniount as 6,CA. which 

was paid earlier to the applicants from the salaries 

inspiteof the 0.1i. 

con ted .... .. . 6/ 

-,, 
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dated 112-3, 1-12 88. 

(Copies ofO.1.dt.112-83 and 1.12.88 

are encloused here to and marked as 

5. 

1) 	Fo r that the app 11 can ts are en ti tied to 

special compensatory allowances as per office 

memoranda dt.1412-83, 1-12-88 in as such 

as theesaid mamoranda have been made applicable 

all civilian centiol Govt. employees and canno.t 

be discriminiated against. 

Fo r that the d ep artm en tàl au tho ri ty have be en 

sezied of the matter since after 1-2-83,initally 

by making payments in accoIence with office 

memorandu(n dt. 14-12-83., ther after by making 

oxüer steped ing such payments  and directing 

for recovery of amounts alredy paid that to 

without seeking any ciarifiction is gross violation 

of the applicants right which is guanteed under 

the cons tithtions of India. 

For that not with s,tanding payment of SCA to 

the 	F personal they being entitled to allowances 

and benefits underO.R.dt.112-83 and 1.12.88 

also, the aplicànt are also entitled to such 

allowance and benefits, effective from 1-12-83 

but the same was giveneffet from 1-+--93 which 

deprived the applicants from their legitimati 

right. 	 . 

conted.......7/ 

PAR Q.cj3cckz 
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iv) 1br that the 	respondent fail to under 

stand the o i er 'd t 	3 - 7-95 pas ed by this 

Hon 1  ble Trbunal in letter and sprit a 	.uch 

the respo ndents issued a direction to recovery 

the SCA horn the applicants, which is miscarr- 

'lage of justice towais the applicants. 

• 	 v) Ibr that the appLicants being posted to high 

a1ithde of JLrunachàJ. Pradesh 	the necessities 

and essentisi service of life are care at 

such places and are availiable only or 

payment of abnonnaly high prices w InCh is 

far that 	unless the applicants are compensated 

• by making payment - of allowances and s ervi. cc 

benefits as per office 'mernorenda dt. 	14-12-83 

and 1-12-88, they shall have to face grave. 

• inuntion and seros injury that deserves j  

to be remedied by ptecting them from the vice 

of 	discrimination that is .9 earanteeil ,  to them 

as citizens/public, employees under Arbicles 

1 1+116 of the constitution. 

6) Details_of remedi s exhausted_: 

The applicants declare that 	they have availed 

of all the remedies 	available to them under the 

relevant service rn].es, etc.as  would be revealed from 

p arag rahs 1+ and, 5 above. 

con ted. . . . . . . . * . . . . . 8/ 

, ~ . 0, 3Qk 
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Matters no t p revi. ou sly filed o r pending 

with anothercour: 

The applicants further declare that they have 

not previously filed any application, writpe titian 

or suit regarUng the matter to respect of thicii 

this application has been made, beforeany court any 

court or any other autho ri ty and Or any other bench 

of the Triinal nor any such application , writ petition 

or suit is pending before any as them. 

 

The respondenta may be oier/directed to 

any p ay to app ii cant the apeci.al comp ens atm g . allow- 

ances in accociance with 0.N. dt. 11f_i.2_83 and 1.1288 

of the Central Government as refered above ana be 

further pleased to et aside and washed the orier 

dt. 2-7.95 (AnnexureA) and 31 7.95 (nnexu re-B). 

9, Interimo1erianyrayfor: 

"The respondents may be directed not to give 

effect of letter dt. 26.7.95  issued the sr. L0.(D) 

and leter dt. 31.7.95 issued by. A0. and also he 

directed not to recover the arrear amount paid to 

the applicant pending the clareficaton from the 

Mini.tr y of Defence. 

10) 	In the event of application being sent by 

registared post etc, :-Not ap1icab1e. 

conted ........ . 9/ 

• ( 

S 
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i1.Particulars. of postal oier 

of ' P.O. NO. 

filed in respect of application 

fee & date 	9JSSUed by Gauhati ReadPost 

office fee M. 50/- payeble 

at Gauhati is annexed 

here to. 

12 List cif enciosers :Annexure.A. • 

V E R I F I C A T 10 N 

I, ri R.R. Rajak, son of ri. Sukhan Ram 

Bajak employeed under the Garrison &igineer, 859 ngineer 

works section 0/0 99 A.P.O. do hereby verify that the 

contents as para 	 of the application 

are true to my personal knowledge and para 2,375 are 

believed to be true on legal advice and that I have 

not suported any material fact 

P R 	cxçcttcz 

.uate :- 
	 &IGNATUE. 



0 	
0 

' 

• 	 0 	 - 

Gauhati ]tter N.. Pay/01jX idateri 2c-'i-. zd 
4) 

Sub : 4'AytEf4T. ür SCA 	)N 

It has b3n intirtsd by your AAO GE th a t 	- rnt an 
ac,unt ux tiT 3C (iL) (a1Lanr4th F3C) ha' bn raa 	to Induat.tai 
pSrG.nnC. 1'r Ue pc:if rrr 14sa3 tu 31-5-9 in 3pite Cr 
djaijre.,nL •Ah %iur4t e,  

Au, per 	i.te it 31-19 	17-45 	nc Civiine: 
er'Ving:rieuiy !hflnl& 	1f'ie-vj Fi*14 4res 	ntit1J tfn SCA(RL) 

andothr allounnoau tcir 1-.4..93 ndne Fjo1d iaLvjce criaeaai 
thetzc)h the Quit. 1ettir vajisjuej on 31,00' 	' 

I 

	

if;arre;r 	iócauntcA (R)? 
•tht.rid 1-4' 	t 31-1-95 	vry ;P 	r Frei iiati'tn/ 
5ingiacøm,iUon èire1dy viiad it wu.i 	f.rce uLth. 	: 

• hLghauit auUaity for cieriricatien In 	 Min, 
f 0e?sr1c,. 	me C&5 is is ti3.1uflhIe  r cnii 	irujii 1!n' ar •  

Dten3S and in tavant ime it hn 	Sen decidari. thet reovv2ry or aó*t 
in9la 	 alrcatly availed priar t. 

•31wi..95nay nt.b 	 3iii1y and paym3nt on C3Ufl 7J. 
• s?.SCA/RCM/48A uay nt be made ?ørtt*a pxitd 1-4-93t3 31..i-95 

paynLur .i2-95may. 	mittJ&tn ri no iC(free Rotix%/ 
cudatin) iu being ItV2 tied. 

in view c.? pndjng G3.ari'..cat1cn rgartn 	p1.itin e? 
1in ot Qunc.1ittur dt 1.*19S. 1 nd 17-4-95pmint 

0  a  eflaewnt 'sf SCA (RL) fe:' the pariod 1.4.93 onuards 1:o adyadS'ia 
.irreguir 	unuthärie 	and requiring rcwtry. tn 1umth,Prem 
th*:* 	enatiing pay bflI*.uitheu any ccn icJcra1t..nd ihtimmted 
•tethi*grrioi. aAU ShiUtinqn.jts 'oirady 	!n3trnc' to 
s??aatrsaavsx'y in iui..uum. 

ts par,  Pun jf Os? lettiir dt 13"1-'95 Zertain Area ef ruiaah5.1. 
Pridh hiVj 

 
been cliaziriod buth fi51 an1 	di1'icd i,id Area 

swq1ii 	Pie inti,te epoei?ir .uthcrity ia33ifyiflg YSUX 
0 4 etric.1ausn in adifiai. Fiul? -Aea. If 	atfininpdiiei 0 
•tiedi'area,,?aciiity ?V5t may be utapped fcthui,th qnd recevary 

if any fr!En I ' j;_95r cri accnun 	f cest f Frao rjcn/5jnh1e 
0 	be. 	nuin SCA(RL)0' 	• 	0 

Xri future adVia Sr 'Jour AAO CC cn tLrtnct-1 m&ter mty 
:invSrtabJ.s be aqaetad. to Fivoid 1ny 	psj 1icati2n whiah ha3 	" 
arieennj. 	0 	

•: 	 • 	0 	• , • • •' 	• 	 • 	 •0 	• 

• 	
• 	0 	 0 	

.'/_x_.<..eX 	'•.• 

: 	Copy 
	 - 	• 	• 	r•O (p) 	0 	

tt 

Cntd0 	P/2 	
0 

MW 

4 
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a,  
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i• 	 .. 
C.pyts. 

	

I 	AAO c: 	 a w.tu iia 	A/113/iiiI dt 77.'95.' 
: .859 EUS 	 He is ciracte te p1oa tni amount .  

. 	 •.SCft(FL) pay.nant 	)IO and rdiät 

	

4 	 ucry in Lump-Jiii.:/JRL) my nt ba 
acntttod WilZiS F3C i 3 3topoc 

, 	- 	 Th* o'iee circf.ylim Nu Py/Uj/1fl5 
may be rrrred tG 

1 	 .. 

t1il1CflQ 	
Zone 	

LITH 	CuCsr ro 1)u: ui1b1e bat. t ts 
. 	 I G. 69 	to 	 rtecuvtry in Ltaip,um f 

3, CIJL Tazpur 	 unU ef' irauz kt1 UnuLiciisgd pymsnt 
y 	 r.! sccR) t O3fl••• 	iVtlafl$ ifl1bdiflQ 

. . 	•iczei.o arid a.LQ; 	 r ...C, 	. . .,.. 	.- 	• 

	

i 	 i 
I 	Prei R3b1n/rjçJ Iu'r)L;d1iwh 

I Aw  

AUI.S anrjrui thatTh5 t 	.a 1aiud in 
flc.sdFi81c Atc3 '$ 

4 I 

	

3 	4' At.4(f) Thzpn' 	rr i.;t.cic. 
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IN 

- ? 

aaaunt. Office 1  Zatum Vitl* 
fy111CflQ lettoz n o, 	 05sr.CI dt 31-7..9j 

.. 

50 *SPECTAL dlo '' • 

• ______ 	
; 

	

It ha3 been dtriçtej by .,tilu COA Cuwhatj e rai 	th en eccountet' SCA() pa.d 	4/ 	to 1/95 pend,tg C1'- 

	

1?iantj 	',ji 41Lnitryet WC 6Ptrnrua, The arrsar iier ta '3t11,95 will be 	id 	rcpt cr 'lificatj 	the I ? PUMitiy, 

suah te p3yrant rnu roru 4/93 t 1/5 	the hre,aco4jnt thugh the £ciltiwbrg vouahs hvs bert no fp' acv.ry  from th pay bill& . 

ay pleaoo be 3'tn 	un the oaru,ied fliQt1J intlD3,ed in th '].l.tjjn h1ii tu crply ie..11 be of 	L1A Cuuahaj, 

	

1) 	1/Ca3h/30 dt 29rp.i 

	

. ,24 	J1/CaTh/31 dt 29.5,s 

O2/Ca/73 dt 27,,95  

03/Ca31/1 dt 1745095 

) L /P a;' j.,  19 , It 2.5'1 

'•' -6) O1/Caeh/71 d'c 

y pay biLl. b*i Vcuah.r Wa s  U1/c,/Gg at 
29.*5cri eocDunt 	Pxymzn. uf SCAHL) is returned unpacad  

r 0  a3  04-1 stte  abia' 

( 	Lfç) ) 	
a 

cciunt Uj 
- 
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0i' LXPJJLj'jlJ 

tc 	: 

/ 	
1 

Ut 

t' C 

1flW AkJfj the 14th 
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	The nced for at'tVaotthft flh1( reti.ining  the  aervioca of Competent Ofltce.va for BVi(e in The iorth i.!3te1n Pa&ion CCLJ.LIUi11L the tts of iWov.rt, iegh nl eya , Xaniu i., aga] flU and Tiipuca flU 'the Union Tcrritorjea of runaohal radejtL anu I -Ii iPwrom hau been cjn tht 
att3ntion of the Covcrnswnt for tOUe iL'E e  The Goveinnt.had appoint eu a Conunittec under the chat 	'ThtD ci 	oretary, icp;trt::•rtt of tYrznnel & tlifl&otratjve !crOzE.mt, to revic thc exiatiiig al1owaxtu and i'oilL.. 
ttea adate,Lblt. tO..thevrrtous catc L~oxjes of Otvtlian CvnLr - 1. GOvcrn. 
nI'Wt eDloyooa aervino the This re bion & to Buggeat &iULtaol-e itrrovo-. flcfltu. ¶itto reconcndation of the 	aittee have 1)Cfl caic:uiLy 
considered, by ttLe GDVCrx1nrt and tLt Pxcjjde.nt is now pic:cn to 
cti.%)c as followas- 

(1.) 	caLau1qp 

There will be a fixed tcntr c ol' po atinLv 0j , ) •: c' u 	i. a ti m;ze 
for officers vlth &;eivictm ul U 	.JJ of 	ai ' 'cu ut  it 
time forofiiocro, with LIOie than 10 y*axu of rJorvi(.e, Peiiods of 
leave, training, cto ,  inxucoo or 15 day per. year 	i.l be exo].w_ 
ding counting he tenure pe.ciod oi 13 years. Oiiiru, c 
tion of tho £i:ed tenure ef service 	ntiont abovc , i.y be (o1L2i- 
dored for posting to a station of Uc.ir choice as'ar as possible, 
Satisiao tory perforiraiice of witics for the pre8crib6 tcnu.'e in 
the ilorth Last shall be &ivvu dt1e recotiiion in th'. ;af3o of 
cltgiie officers in the etter of s- 

'1!. pci'io or (1(pU'tt-L.uiL Of the (.vntral COVC.L11L.ttt1t e!:)loy(eu 
to the otateu/UX1jo)i ' 	 to)Aiu ul' ThU 1orth LUUtC.im J':C I AUII will 
generally b( Lor 3. years ultich eon be extended in cc.teit1 
cases in exigcries of 1iblio &rvioe as well as when the eiiloyeo 
ooneacd i prepurcu to stay loxter, The adutusible deputation 
allowancewili. also continue to be paid aurin the pei.'iod ci: 
deputation so cxtendea., 

• 	 UUQLLtp1 n 

(c,) rrorotiontn Cattic: o&t5; 
(b) deputation to entrr1. tenure posts; anu 

• 	 (a) oou'ee of tratitirig abroad. 

The eneal rcouirerncnt of at least three years service in a 
oare pc, 31 bc 1iCi& to ventral 	jwr deoUtations niv also be relaxed 
to two years in Ieaervin eases of Lvritorious 3erv1oe in Th(' 1orth 
zz last. 	• 

Contd, •I ••, •s 2 

~, MI ,  
0 



- 	L1 

;-.--; 
OPCOifio entry ohuti bi: 11L,UC in the U.R. of all enployces who 

dered in Lull tenuxe of l](1VICO In the North hastcxn 1•epion to 
at eftut, 

(iii) 	 tv )_IA 	I 

%.U1tiLi UOv r.:t et':iJ1; 	1iplyvu kio tiaec1i. ij 
transfer lLAbiii1T ii1t UI; granted a 8psil (uty) I1lowance 
at the rt of 5 per ociit of baoio pay evhjeut to a oeiliig of 
p, 4 1 0/.. ')t  r zIflth (1 il 1)0$Ull the any utation in te torth }antern 
Region, bVch of t'oe ervievf.er who are exccpt J'um ptyaent of 
IMOme tax will, I'.cwovcr, not be eligible for this apcuia]. (J.ujy) 
A11O'.13L o. 4COLHI (iXty)  AllowEtnoe will be in adcittion to any 
special pay and/or J)eputt n (juty) Allowayje a1reauy being iiruwn 
uubect to the concittion that the total. of such spoial ().ity) 

.;' 
 

k11OW0=e lus special pay/ieputation (Duty) Allowaroo  will not 
meed Is. 	p.ifl, jr,cCjflt AllowaMe iLke $pecj 3  .oneIu3atory 

• Pj.lowamc will be drawn opa.rately, 

The rate of the al1owno wLt]. be 5% 
to 'ximim of e3 o  O/.. p.ie, aoU.uuible to all eiloyeea without 
any pay lUt't, The nlv'vc 1lc':oo will be udnti.mibl& iith 
efft from 1...7...1962 In ui v. cane of AsiaaN. 

- 	• ••._$_ t 

The rate of Allo'wanl.e wilL be as Lollowa for t7e wh1c of 
Pantpuc z- 

pay upto Es. 60/.. 
y above be 260/. 

3@ 	Irn 1  

The rateLi of the  a1joee  will be as £ollows- 	- 

(a) ffj] 	 25% of ay subject to riniiwn 
of b 50/- and maximum of 

• 	 .. 102- p.m. 

(•b) £_ar(C3.. 

pay upto P.s. 260/1 

pay acovc t. 260/- 

Ine 40/.. p.m. 

15 of basic pay oubjeot 	a 
eaxini.ua of a. 150/- p,m. 

. There will be no change in the existing rate, of Speutal 
Oouzicatorj. Ll1t,wi1oL dictib3t" in .\rUflIhal PradtijL, I.aga1un4 and 
I4iZoxaJA U11CL Thc existing rate ci 	 (Ad!i.'tJiblC 
in apificd areas of Lizorain. 

&cl/- 	xx xx xx 
Under 8soretary to t%ii Gevt o.•. India 

OPP  

— 
(D. V. S. RyudU) 
%E hR 

A G U (F 
For Giii"Ofl Ungtuect 

be 40/.. p.m, 
15% of basic p&

/-  
cubject to 

n.xUuni of R$. 	p,g1 
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ts. _ e 	 1rL 

P.11o. 2o14/1/u/k;.iv/J.lI(_) 
rtt of India, )tintatry of  Finance 
Departflrnt of xpenw.turo 

Now Dolhi th u 1 J)(0 19CC3 

P,U'LJi1t cJ k1 
Subject 

The undert&1cd iu UirutcU to ruler to ttlttJ Mtni3try' O.i. No. 
20014/3/83,IV Oated 14th 	cr, 1983 and 30th March, 19U4 on the 
oubjt rinttonc.ci above 13Ud to 2Q( Q.tt the qUeettol) of unkinf3 aultablo 
t1IVroVeiieflt8 in the aLlOJzneU8 £JU fwtltttoa to Central COvt o  enqloy.. 
eeo post(ö. in I°rth ba stcrn r

C~Xipui:&#
on oortsing the 8tatea ci Isuu!u, 

Megtiateya, !4anjT,1r liagalalid, 	Arunaehan Pradesh anci Mjzoraul 
tiaB been engagtn( & aLtenticL ci The Govt. APOordinly the P1(2uident 

is no' le n. 	to dcc jdc ao £ollcv' ; 

(i) 
eijttfli 	yj3lOfl3 	contfled in t.L& Ninifitry' o 

datei 14.12.63 will ooxxtLfluo. 

(it) 	Fhtane 
3 

	

The exLtJfl& piovi&iOfl 	cOi.tLLrL3'J in thtl3 1'tni2trJ' o 
dated 14.1L03 wilt continue. Ca&re auttioritieb are ivised to iv'o 
due wetgtitacc for cattefactory perfor1aXCe of duticu £o+ the preecri.. 

bcd tenure in the Zorth.Jast in the iitttr of proiottCn in the cadre 

poflt3, deputz.tiolt tc Centrl t4nUre poat and courcec o' tietninC abroad. 

______ 	 L 
Oentral (ovt. UPV,"HMWt tpLoyceu who have t.l1 Ifldt•a itui.4:r 

].tbiLity gilL bt -ranted opeci1 (lAity) Allowance L%t the ite of 

12% oX bacto pny subject to ocilifl i1 ?i. 1000/.. per month on po8tirtg 

to an.y a4t1 in th3 1orth..Jtormfl Region. Lpeoiai (])uty) A1lOW3I3U 

will be in aditton to cIty opectat par -pd/or deputation (dut,r)a3.lovan- 

oe alrea(Y betit d3iwfl oubj ci t to the condition that the toiL of ouch 

allowance will xiot eee(1 i9 iWO/i- p.th.4Coial allowtWt.0 iLte tpwtal 

Go itnaato z•y (Jiciro te 1.00 alt ty) AlloNWanO 0 0onst1tO tion Allo%Jtulo e and 

projeot Allowar3e will be drawn eeparatelJ. 

The Ctnt11 Govt, C ili1jun cntoycea 'who are il3Db(i8 of wheduled 

Titbea and ae DthCitifl° Clithl(J 101' the grant apeoiul (lAity) Allow-. 

aixe undcr ttAa par nU are eWtt 	OIU p&.ycieflt of lzokc-TtX wtaer 

tho Inco .'jCC jot will also draw  tipculul (lAity) Allot .zu&t. 

ivj 	j 	 2flpri ty 
¶hk rcoo1CflU3tfl9 01 UC 4th pay Uonuia(iion have beri. Scoop- 

ted. by The ovt. and pcxial oi!t2LSatory Allowance at th rviaed 

have been madc 0ffOttVC fro m 1-.10.6 (110.e6). 

Oorttd.... 0 0 .PCC.- 
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0  CO 
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- 	 I  

•;xi 

to (xii) - Not pp1Luab1e. //('v) 

2* 	The a'ove oricr$ will also apply AA té 	 tc the 
central Govt, emDloycus poBtd in Andaman o ;co 	 and 
Lakiaiep 	he oiex will 	apply 
to offieia po2t 	to .E. uouncil l  whum tr axt3 staticLm:din 
the 	iLoa. 

These ord'rs will take effct fro'u Th(, at cf 133e. 

In so ar as tb 	X2OLS uervir the Inñj 	it I count8 
Dctt. are ecr4ccrno t.ese oräerc iae i1tr 	 with the 
ozztiller & Auu.ttor General of India. 

50 	1iin6 vc.rcir. of thjtni  )ercrancucL is attacbed. 

(A -J A! 
Joint 3coretary to the Gcrt of India, 

1. $... . )&/•' 'I'•-i' 	- 
(D. V. S. Ryudu 
AE BJR 
AGE (1) 
For Garrison Engine 
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TRIBU  

GUWAHATI 

to 

k :iO'A. 	. 185 OF 1995 
SHRI K RAJAX AND OTHERS 	

,.•, Applicant 

• • -Vs.. 

Union of India & Others 

i... Respondents 	* 

Written statement for and on behalf of Respondents 
Nos 1, 2, 3, & 4 

I, Major M.X. Arora, Garrison Engineer, 859 Engineer 

Works Section, C/U 99 A.P.O., do hereby solemnly 

affirm and sy as follows 8- 

1) 	That I. am the Garrison Engineer, 859 Engineer Works 
Section c/C 99 APO and Respondents No 3 in the case, and 

acquinted with the facts and circumstances of the case. I have 

understood the contents thereof. Save and except whatever is 

specifically admitted in the written statement the other 

contentions and statement made in the application may be 

deemed to have been denied. I' am compentent and authorised to 
file this written statement on behalf of all the respondents. 

	

2) 	That the raspondent beg to state that the special 

Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India, Min of Def letter No 

Services) dated 31st Jan 95. The order camp infn Pffa,-* 

wef 01st Apr 1993. As per Govt of India, Min of Def letter, 

/ it has been ordered that field service concession viz-a-viz, 

the special compensatory allowance (RL) will be admissible 

to the Defence civilian employees on representation from 
all Defence employees of thisyorks Section during the month 

of July 1995 the payment of arrears of SA (RL) for the 

period from 01st April 1993 to 31st Jan 95 was made after 

obtaining the UNDERTAKII3 from the employees that "Any Over 

payment of arrears of SCA (RL) that may be found at a later date 

Is refundable to this office'. 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

Contd.. . .P/2 



( 2 ) 	 19'. -1  - 

No B/37269,'AG/PS-3(a)/730/D(pav,'Se vices) dated 17th April 1995 

x.fr.;arding Field Service Concessions to Defence Civilian Employees/ 

serving in the newly defiaed area under which it has been 

clarified that Special Compensatory A).lOwance (RL) and other 

Field service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of. •SCA (RL) for the above period CDA Guwahati issued 

instruction to this office and Asstt. Accounts Officer vide 

• his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

- 	irregular and be recovered in lump sum as the employees are 

• 	availing field service concessions. Both the concessions i.e. 

• SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in coxsultation with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95, 

That the respondents beg to state that the on receipt of 

Min of Def Corrugendurn No. B/37269/AG/PS-3(a)/1862/D(Pay/service) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under ;- 

"These orders will come into force wef the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

2 	concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SDVSCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995". 

That the respondents beg to state that in view of the 

above, it is clarified vide Govt of India, Min of Def letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Krns away from 

Tezpur at the height of 4749 ft from sea level where eve 

communication to and from is very must infregueant due to the 

rough terrain of the area. Based on this fact, the Govt of 

India, MIn of Def' has declared this area as Field Service Concession 

area wherein the aciiities for field Concessions äre being enjoyed 
Cont, 	•', 



y Dence Civiians Emp1yees as per G.vt of India, Min of Def 
1et\4.r No. 4/2584/AG/pS-3(a)/11/S(pay/Servjces) dated 25th an 
14 as modified vide Gevt of India Mm of Def letter N.. A/257/ 
AG/PS-3(b)/14-S/2/r(Pay/Services) dated 02nd March'18 0  

In view of the clar.ificati,n received on G.vt of India. Mm 

of Def letter dated 31st January 1 55 and 17th April'55 vide Gevt 

of India, Min of Def letter Na. B/372/AG/p$3(a)/1862/D(pay/Se 
rvices) dated 12 Sep'55 the recovery of arrears of SCA(RL) for the 
peried f rem list Apr.il'1553 to 31st Jan'55 is required to be made 

as CA(RL) and ether allowances are net c.nrrently admissible 

a1,nwjth Field Service Cancessions 

of 	That the Respendents beg to state that on perusal of our sid 

- records, it is revealed that the Civilian ernpl.yees of this .ffice 

were granted SCA wef ist OctO1986 vide Govt of India, Min of Def 

letter No. 2614/S/8/Ew dated 23 Sep'158. The scMRL) was 

claimed in respect of this •ffice for Defence Civilian Ernpl.yees 
through the regular pay bill for the month of 12/36 but the same 

was disall.weI by A.AO Shillong statir4 that since field service 
concessions are being enjoyed by the empl.yees of this .ff ice and 

therefre no SCA(R) is admissible. In this c•nnecti.n para-4 of 

letter dated 2 Sep'1586 is relevant. It states that where the 

hill compensatory allowance.ar any ether cernpensat.ry all.wance is 

more beneficial the same may be allowed in lieu of special c.mpen 

star' allowance. In other words only one c.ncessi.n is admissible 

at one time, The payment against the intention of G.vt order cann•t 

be authrised, 

In view of the present orders received on the subject, it is 

very clear that the scA(RL) and availing of field service c.ncessi•n 

. at the same time are not admissible. Hence rec.very of arrears of 

SCA(RL) for the period from 1st April1593 to 31st Jan'155 is 

required to be made as per Govt of India, Min of Def letter dated 

12 Sep'1595. 

The irregular payment amrun'ting to Rs. 22.0 lakhs made in 

account of arrears of SCA(RL) for the period from lt Apr'153 to 

31st Jan'95 is required to be deposited with Govt as the Defence 

Civilian Emp1yees of this off ice are enjoyed fieãd concession. 

Since the employees of this w.rks section have been paid the 

SCA(RL) for the period from 1 Apr'93 to 31 jan'5 which is irre!ular 

in terms of the existing Gevt orders and the latest clarificatian 

received from Govt of India, Min of Def letter dated 12 Sep'SS on 

the subject, no ScA(RL) will be admissible concurrently with field 

service concession. Hence amount already paid termed as irregular 

is required to be recvered from the employeeS. 

c.ntd... .p/4•4.. 



1_ 

That with reference to paragraph 1 of the application the 
rprint.s beq to state that on representation from all the 
Defence Civilian Employees of this •±fce during the m.nth'.f Jul' 
15, the payment of arrears of $CA(Rf) for the period from 
lst Apr'13 to 31st Jan'95 were made after obtaining the undere 
taking from the employees that "any over payment of arrears of SCA 
that may be found later date, is refundable to this •ffice. 

On pqyment of arrears of SCA(RL) for the above peri.d. cDA 
GuWahati issued instructions to this office and Asstt. Account 
Officer vhs his letter No. PAY/91/IX dated 31t juj'1995 that 
payment of arrears of SCA from C. April'193 to 31st Jan'5 made 
to the Defence Civilian Employees is irreqular and be recovered in 
lump sum as the employees are enjoying fie&& service concession. 
Both the concession i.e. !rant of SCA(RL) and avajljng of field 
service concessions culd not be !ranted at the same time. The 

matter is under examination is consultation with Ministry of Def 
in crmection of Ministry of Defeice letter Na. B/37265/AG/15/ 

PS-3(a)/D(Pay/Services) dated 31st Ja*'95 (Annexure-I) as m.dified 
V.1.6e Min of Def letter No. B/372/AG/PS3(a)/73I/D(pay/services) 
dated 17 Apr'195 (Annexure-II) 

	

1) 	The both reference to paragraph 2 and 3 of the applicati.ri 
on the respondents have no cannents,' 

	

11) 	That with reference to paragraph 4(1) of the applicati.n the 
resp.rndents beg to state that this being the remote area located at 
a distance of 140 Kms away from Tezpur, at the heiqht of 4749 ft 
a)zove sea level, the essential coinmedities are being obtained from 
Tezjur by local marchants and thereby the cost corrunedities are very 
hJ.!h. Based on this fact, the Govt of India, Miii of Def has 
declared this area as Field Servlco cencessienal area wherein the 
facilhties for field concession are jbeihq enjoyed by Defence Civil-
ian £rn1oyees as per Govt of India, Min of Def letter Ne. 4/025e4/ 
AG/PS-3(a)/(Pay/Services) dated 25th 3an'194 (Annexure-III) 
modified vdeGavt of India, Miii of Def letter No. A/25761/AG/PS 
3(b)/14c-s/2/D(pay/services) dated 02nd March'198 (Annexure-IV)t 

C.ntd. .... .p/5.t 



Howvdr as per the present Govt. order this ,irna has been 

declared as 'nodi fied field Oflcesgional aroa vide 19in of or 
letter No. 	 dated 13th Jan,1994  

(Annexure t.i) and the paynint of arrears of SCA (RL) was made 

ccordingly on receipt of Govt 0  of India, fun of Def letcar 

:• 8/ 37 269/AG/PS-3(a)/165/0(pay/3or.vjc9) dated 31st Jan 1 95 

• 

	

	(Anneure—I)' which was later amanded vida Govt or India, f'lin of 

Oaf letr No0 0/ 37269/AG/P5/'3(a)/ 7 30/D(pay/gervjce) dtGd 

17th April 95 (AnnexureII) that Defence civilian etnployeos in 

the newly defined field areas, special Compensatory'(Ramote 

Locality) Allowance and other allowance are not concurrently 

admissible alongL'ith Field Service Concessions", 

In view or the above, both the concessions could not be 

granted at yhe same time as clarified vide Govt of India, Ninof 

Dat' letter dated 17 April 95 quoted above, as such the paymefl 

made on account of orreara of SCA(RL) from 1st April 93 to 

31st •On 95 Is irregular, The intention or the Govt 0  of India 

order is very clear i.e. only ono COflCGssiOfl eiher Special 

Compensatory Allowa flce in terms of Govt of India, fun of Oaf 

lettdt dated 17th April 95 or any other compensatory allowance/ 

concession available in terms of' any other Govt. order whichevr 

Is more beneficial is admissible. 

It is f'urther clarified that the COflcB3sIOfl of special 

Compansatory allowance and fi9ld service concessions ara given 

under dif'f'a rent orders, the same are noLt admissible simulteneously, 

That with reference to paragraph 4(2) Of theapplicetion 

the respondent bag to state that so far the payment of Special 

Compensatory (RL) Allowance to GREF Personnel is concerned, this 

office has no commorts to offer since the Govt. orderst rogardinçj 

non admisibility of both concesaion3 concurrently are v(3ry clear, 

That with reference to paragraph 4(3) of the application 

the responderts have no comments, 

141 That with reference to the paragraph 4(4) of the aplicatiOfl 

the respondents beg to state as pr Govt. of India, ilin of Def: 



(6) 

.ttter No 4(7)/77/o(ci-1) dated 14th July 80 under which opecial 

compensatory ailowanc( ('L)' Ila 	be iht3d .'.nitialiy the 

allouance in question is not admissible to civilians who are in reó-

eiptof' field service COflC8SSIOfl, It has been clarified by the 

ministry of Finance (Deptt. of Expdr) that the basic cOndition's 

for admisibility or the allowance remain the same 1  In connection, 

para-4 of 01 No. dated 23 Sept 86 (Annèxure—VII) is relevant. At 

states that where the hill compensatory allowance, or any other 

cOfflp.fl3atOr/ allowance is more heneficiol thu 9jm9 may be llod 

in l.eu of peciail Compensatory Allowance, In other uorcls only one 

cncession is admissible at One time, The paymeiit against the intd' 

tion or Govt 0  orders connot be authorised, 

15) That with reference to the paragraph 4(5) of the application 

th respondents bag to state that as per Govt. of'. India, PUn of 

Oaf' letter No 8/37269/AC/P5-3(a)/165/0(Pay/S(3rvicos) dt'ed 31st 

Jn 1 95. ( 	n4.Jrcs—I ) as modified vido letter No, 3726/ic/P'-3(u)/'. 

0(Pay/Servicos) dLd 17th April 95 (Annexure—Il the Defence 	. 

Civilian employees serving in the newly defined modified fiald 

area, the special compensatory (Remote Locality) allowance"and 

other alices re'not concurrently admissible alonguith field servie, 

concession. The employees or this office are in receipt of •, 

Field Service Concession till date, 	 1 

Th a t with roference to th Dr;rag.raph 4(6) of the applicti4n 

the respunclents bag to state that it has been Laid that Lhe 

memora nda dated 14th Dec. 83 (Annexure—VIII) and 1st Dec 88 are 

meant for attracting and retaining the service of cmpetent 

of'r'ice.rs posted in the North Eas'.rn Region from other parts' Of 

the Countty and are not apolicable to the personnel belonging to 

the region whore they' are appointe'd and posted0 Since the 

applicants have bn apponted and posted in th North Thsturh 	-. 

eQ!on, the claim does not survive and OA No, 61/95 was rejedtocl. 

That with reference to the paragraph 4(7) or the application 

th respondents 'bag to state that the a resent order on the subjc 

has been 1ssud vide Govt of India, PUn of Dof letter No, 	. 

8/3?259/Ac/s3('J1 862/D( Y/vC) dated 12t 5et, 1 95 , 



(7) 

.kr)fle<ure 9 TI1) under which .lara 2 of' Govt or India, Pin of Del' 

letr o, /37?6J/i /PS (a)/165/Q(Jay/ervce) dated 31st 1n 1 95 

(lnexore—I) hag been dele ad substituted as under :- 

? 

Thei3aorders will Dome into forc -e we P th date or iscup, a r 

thig letter namely uaf 31st Jan J5, 	In other words, no rec•ovar' 

will b made on account of' concession lika free rtion/frpt sinl 	cc 

om!nodat ion etc, 	lready availed by oorenc@ Civilian as part of Vio1d 

service Conoassion s f'rom 1 st ApriJ 93 to 30th Jan '95, Similarly no 

payment on account of SD/3CA/301(RL) will alsO be made from Oist ,4pU. 

93 to 30th Jan 5 , 

The above l:i'1f1cat1on is 6eif' explanatory and there is no 

further comments to uf't'r, 

18 	Tht with rc rorancj to parograph ( 8) of the aPplic,.ition th 

respondents beg to stt that CD,Ys letter for recovery of al'rars 

of SC. (RL) paid to the Defence Civilians employees for the periOd 

from 1st Mpril 93 to 31st Jan '95 is in order as per Gout, OF In'.ia 

letter quoted in ;::a:a? above, 	Since the Defence Civilian employees 

of this organisation ara in rsceit of Field Service Concessions, the 

request fOr. ng rant of' .SCI\ (RL) in addition to field service cOflcgSiOh 

is not adiniiblu 	por axistinj orders. 

19 	Tht with rqraronctj to paragraph 5 or the opplication thu 

espofldntg hove no comments. 

That with reference to paragraph 8 of the application the 

.responents have no comments.. 

That with 	€3flC.tO paragraph 9 of the applicetion the 

espoiidents bag to state that the clarification received Prom Govt, 

of India, Minigtry of Defence letter No, 0/37269/IlG/PS-3(a)/1862/l 

O(Pay/Srvice) da ted 12th sopt 1 9D(/nI!exureVIII) has catego.rcll 

stated that both th 000cesaion are not admissible concurrently and the 

stay order 3a532d by the on'ble Tribunal may be vacated. 

Th2t wLh rfranc.e to paragraph 10,11 and 12 of the appU.c'tion 	- 

the respondents have no comments. 

Contd.....P/8 
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23,) 	-That with the respi ents rVes leave of the H.n'le 
Tribunal t, file aditinal written statement of occasion 
r4c - 

VERIFICATION 

. 1 1 

-.: 

I, Major M IC Arora, Garrison Enjineer, 859 Enqineer ' 

Works Section, c/Q 99 APO do hereby declare that the statements. 
made in this wrjtt.en statement are true to my knowledge deivd 

from the records of the case. 	 • 	• • 

I sign this verification an this the 	of ?ebruar7 4 1.i •V 

at 	 • 	 I 

DEP 

MAJOR

-  

Garrjsor EnJnoor 	 • 
859 ENGR WKS SEC 

1 • . 

I; 

• 	

• 
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jj 	o1' I t  ii of ) lsttjr Jo. 8/37269/1G/PSs_3(a)/165/D" - 	(Py/rvic) dsd 31 Jan 1 95 0  
4-. 

- FIELD 	PJIE CJ.cE33Iw TO DEFtJCE CIvILIJs 
1-Di. 	[FINo IL LU 	25 

Sir, 

1. 	1 	dirct3d to r3rr to 
:?269//P5 3(c)/D PQy/53rvjco3 
c_nation or tho priidnt to th: 
C5flCSiOn to Df'cro civjljano 
rs & Ilodified Fiold Ar3as co 

t:Jntjonjd ltbr : 

7zra 13 of 
dt 13,1.94 

) f011owing 
in thi N3, 
dafinod in 

Govt Fittor flo. 
and to conviy the 
fiold srvic. 

Ly .  dofinoci Fi31d 
th3 above 

paranco ci,ilian enployaos soving in thD flE3ijly dvfjn9J 
fiold ireas will cantjnuo. to bo Cxtended th conc13iofl 
oflurnJr?Ld in flnuro 'C' to Govt lottoi, !o, fl/L12S96/G/ PS 3 ( 0 )/97 '.. 5/•)(Poyf5.rvtcas) dt 25 Jan 1 64. Dofence  civil ,  2no cfl31oycos 8rving in bulv Dafinad rield lras uill continua to bi oxtQflcj3d th3 cOnOojon Ofluffl1r-:ad in flp.rnndi, '13' to Govt ltti, No 	iP 25762/1G/'s 3(i/ 

dt 2nd ibrch 1968. - 

In addition to abovs, thi Do?c'nc. civiliano -arploy 
sorving in th -i n3ulyq4 dfinod Fiild Ar3as and cii?iad 
Piald orno will bo ontitlod to paym3nt Of SpQcial 
Coipansstory (oto Locality) JUlown 	and oth 
011OUdflJQ j ndnlasiblu to Difence civilians as p.3r tPK3 
oxisting in3tjctjon3 issuod by this fliniatry frnm tiio • 	to tin. 

2. 	Thosi ordrc will corns into forC3 w.a.f. lot flpril 1993. 

3 1 	This isüos with th3 concurronco of Financo Divioton of 
thio jn vicj thoir DO t1o, 5(a)/85G (14'.94) dt 09 9 01.195 0  

Yours faithfully, 

- 	 ( (ITluanga ) 
Undsr Socrotsry to tha Govt of India, 



Copy 

io. B/37269/AG/Ps-3(a)/1862(pay/services) 
Government of India 
Ministry of Defence 
New Delhi, the 12th September 95, 9 	/ 

CORRIGENDUI4 

The following amendment is made to this Ministrys 
letter No4 .B/37269/AG/PS3(a)/165/D(Pay/Services) dated 
31,195, regarding 1# Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas : 

be deleted and subs titutedas under : - 

"These orderswjll come into force w 0 e 0 f 0  the date 
of issue of this letter namely w,e0f 0  31.195, In 
other words, no recovery will be made on account of 
concessions like free rations/free single accommodation 
etc 0  already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 31,1495, 
Similarly, no payment on account of SDA/SCA/SCA(u) 
will also be made from 1,4,93 to 30,1,95", 

2, 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their I.D. 

No, 1033-PA dated 11,9,95, 

Sd/-xx.xxx 
( LTTiivanga ) 

Under Secretary to the Govt 0  of India 

To 
The Chief of the Army Staff 
New Delhi. 



Copy of .ovt of thJia :. 	luttit •ão. 
D(Pay/erVICcS) dtd 17 

iiL 	•:VLi ro:Y.i.iZ.) 4 	 c.WiJL4k 

10 	The follovtnçj imendments is mado to tht Ithistry's letter 
iie, Ij/37269fAu/PS3 )/OPy/ orvices) dtod 31 Jn',ragdtng 
Ftold ervice Concessions to 11jefence 11vilians ":exvipjin the  
newly defined Field Areas $- 

" The Defence Civilian employees .sQrVtfl9 in the twwl.y 
deUned modtftud Field jireas,,will continue to be entitled 
to the special (omponstoryflOIOta Locality)AllOwanCe* and 
otr sliowance as athuisstble to defence tVIlaflS,aG 
ttthertx; hitrtefore,Undar extctlig instructions 

•tued by thiE Lint6ty from time to tiro. Hovever,tn 
£GpOct of Leno ivilians eiployes In the newly 
defined Field \roas,pecial copansatory(emote Leclity) 
AllowanCe d othei aiiovaxtcas are not concurrently admissible 
aloivJ.th [told ;ervice oflCeS5iCfl&.'t  

21 	This t;o icjonua issues sith the cncurrenCe o the 
j:jn ancG DtvistonfAi of this i1thistry vtie thtr t.D. o. 
3/PA dated Tj Aprtl'* 

x 	xx 	x x x x 
( L T TlurI9a) 

Udei-  Eecrotary to the JoVt 0± thdia 

L Telci ; 301273) 
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awa 
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p.ftjjj 
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	Uiur C3I5 	
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Zcir2xJ 	N\ 7 	' 

or tTov't o f X11410 Mm Y1 of )f letter NO, 4/02564/M?03 r (a)1C11W(ai/1'viea) dated 25 Jan 64,  
___  

'Ir'4~AFE71i il  
t: 

Dive Tvtion ç,n aci8e& appliedble to eoubatants ot th )xc 
'the case.o ry be 	uc3. 

(b) 	 d c"ted v er'vieQ 	extontfo5ibt'). 

(0) 	Pzeo e lo ilhing of rathiim ouocn1c1 male 6f '

ATLY peeOel 

	

• 	if the C~ rpt,,  Cornirnder AO in PIr Thrco Ooirnd eOnCt(eC, th 
of' eich 'rslo%ing for 08tentt1 for CP Z'UOfl 

	

• 	(d) 	1eo rz2itre of fantly aUotzxnto 	 - I. . 

(e) Pree weil eal. t'catRtnt and hoapil treatn 	
i, 

(1 	 or faniy entiion or graiity mider Ober 	• 

XXXVITX CCTo !ry Instnetion 157/57 API 20/58 s tho eaec 
ay 1e for 	t1oii under the vorksEn 6oO*tiQfl0 ot: 	• 

where aoplicable, 	 •. 	 • 

4Qe o eC i,Gttr5Cr jnc1 tus4 !z'e:. 

	

A. 	-- 

	

•; h) 	rMxnee vttt'i1nntn U.tc at ioi 	et 

	

• 	poqtal o'o free of eo t1sLouo upto the tn{ 	vaO ot 	. 
ni,. O/.. r Per jicitvtthu 	 •..: 	•: 

tenLton f1ly aeon allotted by i't, vkt the old thtt. 
statica on a€i't oj' nomal rcnt, U the aoein re1M2 16 
reiu1,d to be Be:rvtee, the fa.lien may be ehtfted tp. • 1. 
41teriztive OOOD  wklctjjc-:0erviot, the far4.lieo inybø ihtftn 
to 0 1 	iatv€ thttr 	at proPri) or inferior to the 'u cf 

4r the icivtzl eoened,' 

	

1 4  • • • 	 • •• 	 w 

	

rate *4. beameas allawames will eoniinuo to be 	b3,O 
I 	 tx'i full, 	 • 	

4. 

• 	 I-a 	 - 	" t' 
' - 	 • 	• 

- 	 • • 	 ' 	
• • 	• • 	- 	 i\ 	.-L 	• 	i •v; f: 

	

4 	 • 	 I 	 I' 	 - 

2.The aon' 16esion ! (j)  above in 4p1tObie'! Ly 
in rt-eoet of en held by the Miii oi Zog opei'Q'te .4. 

orcera will ThUov in rio of b0IMAriz to 111M.  •• 

of JIIOR. 
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• 	

• 	 .4 	

L:.. 

I 	 • 	
• 

: 	';-.--- 	•, 

	

'I 	• 	 -- 	 - 

	

• 	•_. 	-: 	-. 	'.•-i 

- 	1 



7 

Copy of Secret letter No A/25761/AG/PS3(b)/146_S/2/D(pay/Servjce dated 2.3.68 from 22& Govt of India Min of Def, New Delhi. 

'Sub : Field Service Concessions to ArmV Personnel And Defence 
Civiflans n Operatina Areas 

I an directed to fefer to this Min letter 
No A/02584/AG/p53(a)/ 97-

S/D(Pay/servjc) dt the 25th January, 1964 as extended and Army 
IfltrUctjon 7/s/48 as amended from time to time and to say that the 
resldent is pleased to sanction the following modification with 

effect from the dates shown :- 

(a) The rates of special compensatj,ry allowances will be revised as under with effect from the 1st Mar, 1968 :- 
Rank 

Hony Coissjofled officers 	 30.00 JCOs 	
25G00 Hay 	
1800 Nk  

OR 	 15.00  
NCS (E) 	 13.00

10,00 

0 

Field Service Concessions will cease to be admissibLe to officers & personnel (including Civilians paid ± from Defence 
Services Estimates) serving in Municipal & Cantonment areas of :- 

SRINAGAR, JAMRIJ, UDHAIUR and Darjeeling with effect 
from the 1st March 1968, 

Siliguri. & Bagdogra dth. effect for 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown thereIn 
to Army officers and personnel to whom the orders referred to 
in para 1 above originally applied 0  

(I) 	Concessions listed in Appx 'A' to this letter to service 
officers and personnel and those In Apoendjx 'B' to civilians 
paid from Defence Services Estimates. 

Special ad-hoc allowance of Rs, 70/-pm to married 
service officers föced to live singly due to 

non-availability of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

The concessions listed in AtDDX 'A' and the special ad-hoc allowance referred to at (iiiabove will be 
w.ithdfam when married accommodation Is available to the 
extent of 50%, 

ield Service Concessions for all the other areas would - - 
be reviewed every two years. 

3. This letter issues with concurrence of the Min of Fin 
(Defence) vide their U.O, No 279-S/PA of 1968,1 



( 

Appendix • B' to Ministry of 
Defence letter No A/25761/AG/ 7'  
PS 3(b)/1 46-S/2/D(pay/Se,jce) 
Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid FrorrL Defence 
Services Estimates Including civil lañs Employed in lieu of 
Combatants And Ncs(E) (BCYrH POSTED) AND LOCALLY RECRUITED), 

Free remittance of family allotments, 
2 postage free forces letters per individual per week 
Remittance Within INDIAN limits of money orders and 

Indian postal orders free of commission upto the maximum 
valu€ of Rs. 30/- per month per Individual, 

Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the 
accommodation retained is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
individual concerned, 

Note - 1. Dearness allowanges will continue to be 
admissible in full, 

Note: 	2, The concession in (d) above is applIcable only in 
respect of accomodatlon held by the Ministry of 
Defence, Separate orders will follow in respt of 
accommodation belong to the Ministry of works 
housing and supply, 

-r 
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NO. 20014/4/86-.E.W 
d  Govt bE India, 	 ( 

• . inistry of Finance 
Deptt of Expenditure 

New Delhi the 23rd Sept'86 

OFFICER PMORANDUM 

Subjet : Grant of Special Comp (Remote Locality) Allowance of 
Central Govt employees posted in Arunaichal Oradesh. 

The undersigned is directed to say that consequent upon 
decis ions taken by the Governement of the recommendations of the 
ourth Pay commission in regard to grant of Special Comp(Rernote 

• locality) Allowance to Central Govt Employees posted in Arunaichal 
• 	pradesh vide Resolution No. 14(I)/IC/86-dated the 13 p 86. 

nction of the president is hereby conveyed, in superss ion of of 
all the existing orders on the Subject to the grant of special Comp. 
(ernote Locality) allowance to Central Goat Employees posted 
in Arunaichal Pradesh at the following revised rates :- 

- - 	
- a 

Sl 	Area 	Rates of Secj.al Z Comp Allowance r month (Rs) 
No 	 Bas C Pay Baa C pay B

C 	Basic Basic pay • 	 below 	of Rs,950/- py  
Rs. 950/- above but Rs. 

below 1500/-above 
but 	2000/- and above 

• 	 below RS .and 
2000 / 	above 

but 
At below 
ks  

— -.------------ - ---------------
000L: -

• 	1, Diff 	t-jou1t 	150/- 	250/-. 	350/- 	500/- 	660/- 
area of ,  
Aruna Icha 1 
pradesh 

2. Through out 	125/- 	200/-. 	275/- 	400/- 	525/- 
Arunaichal 
Pradesh except 

_ifcl areas 

2. These areas take effect from 1.10.86 for the period from 1.1.86 
to 20,9.86, the above allowances will be drawn at the existing rates 
ntije rnatopnal pay in the pre-revise scale, 

3 Pay means pay in the revised cmscales of pay introduced under the ccs (RP) Rules 1986.R In the case of those who retaied the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
darness pay ad-hoc DA and interim relief thereon at the rate in force 
on 31.12.85. Where the application of revised rates in a loss to an 
erhployee, who has been continuously drawing the allowance from a date 
prior to 1.10.86. The amount drwan by him imediately prior to that date 
will be protected by treating the difference between the allowance 
so drawn and that admissible at the revision rates as 
to him. The prthtection wil M=dx continues till the empfm-  
sins posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd,. ,2/- 



(copt 

- 

Note ;.Pay means py as pay as defined under FR. cc 9(21)(a)(j) 0  

The Central Govt employees in resPect of Special Compensatory 
allowance & under there order will not be entitled to composite 
Hill compensatory allowance in addition, However where ttie Hill Compe-
nstory Allowance of any other cornpenstory allowance admissible is 
more beneficial the same may be allowed in lieu of the Speical Compensatory allowance. 

The Special Compensatoru allowance will be z regulated during 
leave joining x time and suspension in the same manner as City 
Compensatory allowance under this Ministrys Office Memorandujr No 

• 	2.((87)-E-Ij-  (B)/64 dated the 27 th November 1965 as amended from 
time to time. 

• 	.6. These arears will apply to civilians employees of the Ceñt1 
• 	Govt belonging to Group B, C and D only 0  These orders will also 

apply to the BC and D civilians employees paid from the Defence 
-Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the s arate orders will be issued by the Ministry of 
Defence and Deptt of Railways respectively 0  

7 0  in their application to the staff of india Audit and Account 
Deptt o  these orders issue in consultation with Controller & 
Auditor General of India 0  

8. Hindi version of the order is attached. 

.( RVerma) 
Joint Secy to the Govt of India 

T 	.0 

Sd/-x--x-x 
( pr- Peetharnner ) 	• 	 - 
Lt 
For Garrison Engineer 

ri 
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